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Central Administrative Tribunal, 
Allahabei Ranch, Allahahad, 

Dated: Allahabad, This The 31st Day of July ?Coe. 

Coram: felon'ila Mr. S. Dayal, A.M. 

Hon 'hie Mr . Ra fig 

eeteview 	 n No ri of 'cal 

i n  

OriginaL 'Arrjicati on Mo t.  R46 of  1 092. 

..rnion of India throunh 
Iecretary, Ministry of 

Communication, New Delhi. 

Counsel for the Apr licants/Res 	Arrlicants/Rescondent 
rondents : Km. S. Srivastava 

Versus 

Mohan Yadava and Others . . 

Order ( Oren Court) 

(13y Hon 'hie 	• S. Da 'al, ',?amber (t.) 

Kumari Sadhna Srivastava for the azirlicants/ 

F{spondents has souaht a review of the order reRsed 
5.2 .

07 in 0.A. 546 Of 1p02 on the nround that 

a crucial fact that out of seventeen vacancies 

at Kancir Head Fost Office., three vacancies ,•,,ere 

filled in by transfer, thre@ vacancies were filled 

in by recruitment on basis of compassionate nround 

and nine vacancies were filled in by surplus 

staff of Kanpur (M) Divisi on the remaini nn • ) 	 two 
Wtect....t 

vacancies were saer-Jsi for S.T. cendidates who were 

not available an therefore they Could not be filled 

up. Therafore at this stage it would not be possihle 

to implement the order of the court. It is claimed 
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that parsons who had been posted against these 

vacancies were not arrayed as resronlence hence 

recall of order is sought. 

2 . 	It is not the case of the res-ondents that 

the information regarding vacancies having been 

filled up was not available at the time th= case 

was considered -  and heard by Division bench. The 

dates of filling ur of these vacancies have been 

riven by the respondents and thr positiOn that one 

vacancy was filled in on 12.7.00, two vacancies 

were filled in October and December 1Pc1 and 

twelve vacancies were filled in between April and 

October 1023. 	ev?r, the Division Bench concluded 

on the basis of the pleadings in rare q of this order 

as folloI.A.!s:— 

" The fadts of the case with regard to 
holding of examination for promotion to the 
root of Footman for Banda Division on 
le.9.91 and withholding of the result are 
admitted. It is also admitted fact that 
there was no vacancy for Panda Division 
to be filled thrOugh this examination. 
The respondents have also admitted that 
out of 20 vacancies of Kanrur Head Cost °Me' 
only three vacancies could be filled up 
and 17 vacancies were available against 
the 40 vacancies of Kanpur City Cost 
Division, only 31 could ho filled and nine 
left over vacancies have been filled by 
the surplus staff of Aligarh Region." 

Hence we do not consider it to be a case in which 

information was not available at the relevant time 

and could not he brought to the notice of the court. 

The order having been passed, has been challenged 

only in reivew. There are other forum available to 



Rev.Arr.No. 22/07 
in 

C.A. 546/02 
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the rosponrinnts. In such situation, t'"? review nn 

the around riven by the resrondents is not maintainable, 

Pence the review acclication is dismissed. 

,2;„,r J.) 	 '"ember (A.) 

• 

a n es . 


